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Data of decision 7-8-96

Hon'bie Smt.Lakshmi Suaminathan, Hamber (O)
Hon'ble Shri K,(*luthukumar, Pleraber (A)

^n the matter of

1, The General Manager,
Worthern Railway,
Baroda Houao, New Delhi.

2m The Divisional Rly. Manager,
Northern R^ailuay, Allahabad,

(By Aduocats Shri H.K.Ganguani )

Us,

1, Rauinder Singh .& Ors

,• Applicants,

, .Respondents

ORDER (ORAL)
/

(Hon*blQ Smt.Lakshmi Suairdnathan, Wembsr (O)
. the

learned counsel submits that/R,A, had
\

been filed to reviau the order dated 14,3,95 in OA
since

1341/87, He submits that/the Screening process has nou
Q:^4kE> ^ -~—

been completed and the C,C,P,No,366/94 has been

dismissed, this R,A# has

accordingly become infructuous.

In the above circumstances, the R.A, is

disraisaed. ag having become infructuous.

(K.Wuthukum
Member (A

sk

• c At.

(Smt.Lakshmi Suaminathan)
Pfember (O)


